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OA 542/96
Bhagivath Tazi, Station Superintenﬂent' (Worlking FPozt) at Pailway Station
Indergarh Sumergani Mandi, Disirici Bundi.

' ... Bpplicant

Versus

1. Union of India through Seoretavy to the Minizty of Failways, Goverrmsnt:
of India, New Delhi. :

2. Divisional Railway Managsr, Vota.

3. Sr.Divisional Railway Opevating Superintndent/Managsr (Bst.) Fota, C/o

Divisional Railway Managsr, Vota.

4. Shri Surendra Mohan Gaur, Asstt. Station Mastsr, Indzvgarh Sumergand
Mandi Railway Station, District Bundi.

, .+« Respondents
CORAM:
HON'ELE MR.CGOFAL I'FISHNA, VICE CHAIPMAN

HON'GLE MR.S.C.VAISH, ADMINISTPATIVE MEMEER
For the Applicant - cee Mr.S;C.Gupta
For Respondents Mol to 3 .. Mr.T.P.Sharma
For Respondent Mo.4 .. None

ORDER
FER HON'BLE ME.S.C.VAISH, ADMINISTRATIVE MEMEER

U]

Applicant, Bhagirvath Tazi, iz an employee of the respondent Pailways in
the capacity of Station Superintendent. He has come to the Tribunal against
his transfer from Indergarh to Lakheri. The distance baiwezn the two staticns
is about 13 kms. The Tribunal had izsued an intsrim ovder datzd 11.10.96
restraining the regpondents from transferving the applicant but this interim

corder waz vacatasl on 25.10.95. . Thereafter, the respondents relizvad the

applicant at Indergarh kut ths a:pliéant tas not vet veportzd at Lakheri nor

lie has been zancticnsd lsave. , : o,
2. We have heard Shri S.C.Gupta for the applicant and Shri T.P.Sharma for

the respondents and svaminzd the vreoords in dztail. The applicant has talen a
plea that he iz a3t the fay end of z2ervice and showld not bz transferrsd.
According to his own admiszicn, he has more than bwo years of ssrvice today
ard this plea is of no avail to him. H: has also urged that he had forgone

his promction and hence he should not have bzen fransforved within o

it. The learned counszl for the vespondents has contestzd thizs and stated
that the applicant was never zelzchted for poomotion but was working on an ad
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(GOPAL FEISHMA)
VICE CHAIPMAN




